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Performance of Regional rural banks

*132. SHRI RAHASBIHARI
BARIK,

SHRI BHAGABAN MAJHIL:

Will the Minister of FINANCE be
pleas=d to state:

(a; whether Government have
identifi=d the Regional Rural Banks
whicii are running at losses;
thie

() if so, what are details

thereof; and

(e) the detaily of the steps taken
to improve the performance of these
banks?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI M. V, CHANDRASHEKHAR
MURTHY): (a) and (b) Yes, Sir.
The amount of loss incurred by 172
out c¢f 196 Regional Rural Banks
(RRB:) during 1992-93 (latest avail-
able) was Rs. 327.76 crores. The
list g:ving the names of such RRBs
and the amount of loss incwired by
them during the year 1992-93 is given
in Arnnexure. (See Appendix 171,
Annexure No, 21) The results for
the year endjng March 1994 have not
yet bezn received.

(c) The following steps have been
taken by Government, Reserve Bank
of India (RBI) and National Bank
for Agriculture and Rural Develop-
ment (NABARD) to avoid losses of
RRBs and to
general..

improve  viabjlity in
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to Questions 58

(i) With effect from 12.9.1992
RRBs have been allowed to
non-targer group dborrowers (o an
exceeding 40 per cent

finance

exteng nog
to their fresh loans. Financing tc
non-target groups have been fur-
ther raised to 60 per cent to their
fresh lendings with effec¢ from Jan.

uary, 1994.

(ii) RBI jssued instructions on
4.3.93 to all sponsor banks to pay
a minimum interest of 13.5 per cent
per annum on all SLR term depo-
sits of RRBs kept with ¢hem, Fur-
ther all commercial banks (spon~
sor or non-sponsor) have been ad-
vised by RBI to revise upwarsl
with effect from 1-4-93, the inter:
rates on current account baland...
maintained by RRBg with such:
banks from 6.5 per cent to 7.5 per
cent per annum,

(iii) RRBs have been allowed to
draw cent per cent refinance upto
Rs. 10 lakhs for loans to small and
tiny industria] unitg with out-lay
not exceeding Rs, 15 lakhs, Cent
per cent refinance is also available
to the RRBs for financing of small
road transport operators.

(iv) Purther, with effect from
22,1293 a package of measures.
have been initiated by RBINAB-
ARD in consultation with the Gowvs
ernment which inter-alia includs
increasing non-fund business, freeing
RRBg whose disbursaly during
1992-93 were lesg tﬁan Rs. 2 crores
from service area obligation and
permitting them to relocate [loss
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Mandis, Taluks|District headquar-
ters, agriculture produce centres
etc. and to open extension coun
ters and to install safe deposit
lockers. SRR

(v) 49 Regional Rural Banks

have been identified for comprehena
sive restructuring.

Aeguisition of real estate by fareign
hanks
=140, SHR1 HBON ROY: will the
Minister of FINANCE be pleased @0
state:

(a) whether Government have al-
ltowed foreign banks operating in the

couniry to acquirg real estate; and

(b) if =0, how many banks have

so far acquired real estate together

with details thereof?

‘"THE MINISTER OF “ATE IN
THE MINISTRY O% ¥INANCE
{SHRI M. V, CHANDRASHEKHAR
MURTHY): (a) Reserve Bank of
India (RBI) has intimated that fore-
ign banks are allowed to acquire im-
~movable property in India only for
“the purpose of undertaking banking
business and for housing their emp-
‘loyees. Foreign banks are not allow-
:ed to acquire immovable property
-other than for their own use.

(b) RBI has reported thai details
of the properties acquired by foreign
bankg are not readily available as the
«data reporting system does not gene-
‘rate stech information.

[ RAJYA SABHA ]

to Questions 60
Modifications in the policieg of pri-
vatjsation of valne added services

874. SHRIMATI CHANDRIKA
ABHINANDAN JAIN: Will the Min-
ister of COMMUNICATIONS bc plea-
sed to state:

(a) whether the telecom commis-
sion  has decided to review and make
necessary modification in the policies
for and modalities of privatisation of
value added services such as cleciro-
nic mail voice mail, sarellire net-
worlsz and eudiotex;

h) if so, the detsils thereof;

(e) whether iy is g fact that the
licceneces for electronics mail alleged
that (he B.O.T. imposing  un-
necessary, unrezsonabls and  unsus-
tainable conditions ang thus making
ir Impossible for licence to  coperate
tha serviceg as a vigble business;

Witg

(d) if so. the reazons thercfor; and

(e) the ocut-come of a special
meeting berween the commission and
repesentatives of industrial sector,
recently in the month of January,
19947

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS (SHRI SUKH RAM: :(a) Yes,
Sir. The terms and conditions have
been modificd|liberalised with a view
to promote value added services,

(b) The details of old revised
terms and conditions are given, in
the Statement.‘ (See below).

(c) to (e) No Sir. However, some
of the companies have made representa-
tions for liberalising the terms and
conditions. A meeting was held with
prospective service provides and based
on their suggestions the terms and con~
ditions were liberalised as already men-
tioned above. Four companies have al-
ready signed the licence agreement for
Electronics Mail Service.



